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BOMBAY ACT No. XXII OF 19552

[Tne Bomeay MERGED TERRITORTES MiSCELIANEOUS AIXENATIONS ABOLITION

- Aor, 1965.]
[3rd June 1955)
Amended by Bom. 40 of 1956,
Adapted and modified by the Bombay Adaptation of Laws (Btate and Concurrent
Subjects) Order, 1956.
Amended by Bom. 34 of 1957.

L 4 _thnbnlihrhisul_hnomilhmﬁm of various kinds prevailing in the
- maerged territories in the Siate of Bombay. - |

WHEREAS certain kinds of alienations prevailing in the merged territories and
merged areas have been abolished ; -

AND WHEREAS it is expedient in the public interest to abolisk the remsaining
alienations of miscellaneous character prevailing in the merged territories and to
provide for matters consequential and incidental thereto ; It is hereby enacted in the
Hixth Year of the Republic of India as follows :— ‘

CHAPTER L

PRELIMINARY.
1. (1) This Act may be called the Borbsy Merged Territories Miscellaneous Short title,
Alienations Abolition Aot, 1955, eﬁe::e;:‘fl_

(2) It extendd to the merged territories inthe *[pre-Reorganieation State of mt.
Bombay, excluding the transferred territories.] '

{3) It shall come into force on such date as the State Government may, by notifi-
cation in the Official Gazette, appoint in this behalf.

9. (1) In this Act, unless there is anything repugnant in the subject or context,— Definitions. -

(s) ** alienation” means & grant or recognition as & grant,— .

(1) of & village, portion of a village or land to any person, whether such grant
be of soil with or without exemption from payment of land revenue or of assign-
¥ 3 ment of the whole or a share of land revenus thereof,
' (IT) of total or partial exemption from payment of land revenue to a person in
respoet of any land held by him, or . '
§]III) of cash allowance or allowance in kind to any person by whatever name

called, .
by the ruling authority for the time being. before merger or by the State
Government after merger, and includes,— :

(a) any total or partial exemption from payment of land revenue reserved
to himself of enjoyed by a rulerof a former Indian State in respect of any
land held by him in his own Btate before merger a3 his private property, and

() Wanta and Giras rights in land or to cash sllowances regulated by the
rules publiehed under Huzur Cutcherry Naotification No. T-3/80 of ~ 194647,
dated the 24th March 1947 (hereinafter referved toas the Baroda (iras Rules);

3 For Statement of Objectaand Ressons, sec Bombay Governmens Gasetle, 1985, Part V, p. 350

8 Phoeo words were anbstitated for the words * State of Bombay by the Bombay ‘Adaptation of
Daws(State and Goneurtont Subjests) Order, 1958.
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(13) ** alienated land *’ yeans a village o portion of a village or land, as the case
may be, held by an alienes under an alienatiop ; !
(#%3) “ alienee ” means the holder of an alienation and inchides his co-sharer
recognized as such for the purpose of such alienation ;
(t) *“ appointed date ’ means the date on which this\Aef comes into force ;
(v) ““Barkhali land * in relation to a Wanta or Giras mesns land held as Jiwai,
Jat -Dharmadaya, Devasthan, Pirasthan, Vechania, Gharania, Pas aita Chalne
tiat, Dharmadays Chakarias, Jat Pasaits, Kanyadan or Bhatamanis and treated
88 permanent alienations or settled under the Baroda Giras Rules ;
(v1) *“ Code”” means the Bombay Land Revenue Code, 1879 ; Rom. »
(vis) “ Collector *” includes an officer appointed by the State Government to lgfzgf
perform the functions and exerciss the powers of the Collector under this Act ¢
(vteg) Community service inam”’ means an alienation held for the purposs
of petforming service useful to the village community and includes an alienation
held for such service even where such service haa ceased to be demanded ;
(1z) ** Commutation settlement means a settlement made or confirmed
under the law applicable to & watan relieving the holder, his heirs and BYCCEROTE
of the liability to perform the services appertaining to the watan ;
(%) ““ Girassia ’ megns the holder of Wanta or Gliras ;
(#4) “inferioholder.”” meana s pemsen who is in. pessession of an slienated
land not on payment of rent bt on payment of assessment in cash or kind +o
the alienes and includes o persen holding such iand through or from snch person ;
(244) ““merger” means the oceasion by the Ruler of a former Indien Btate of
full and exclusive jurisdiction and powers for and in relation to. the governance
of such State and the transfer of ¢] administration of sush State to the pre-
Reorgrnisation Btate of Bombay| under section 2904 of the Government of 4,
India Act, 1935 ; Geo.
(#114) *‘ permanent tenant ** in relation to.a Wanta or Giras means the holder 5Ch-%
of & Wanta or Giras land or Jiwai land who has a permanent tenaney in such land ;
(zw) “* prescribed "’ means prescribed by rules made under this Act ;
(zv) ““.Wanta " or “(iras " means land held as Wanta or Giras by a Glirassia
in. accordance with the provisions,of the Barods Giras Rules ;
(zv4) * watan " means an ‘alienation heid as watan appertaining to the office of
a village accountant commonly known a8 Kulkarai or known by any other similar
DAme or a8 watan appertaining to the office of a District (Paragens) Officer
commonly known as Bardeshmulch, Deshmgukb, Deshpande or Desai or khown
by any other similar name, whether any commutation settlement in respect of
such watan hus or has not heon effocted. '}

(2) The other words or expressions used byt not defined in this Aot shall have
the meanings sssigned to thend in the €ode,

(3) References in this Act to the incidents of alienations shall, notwithstandj
the aboliticn of the alienations by this Act, be construed as refarences to the ineidenta
a3 they were in force immediately before the sppointed date, . '

(4) X any question arises—

(%) whether any land is an alienation,

(#3) whether any alienation is a grant of soil or an assigranent of land reveriue
or-both or is a grant of total or partial exemption frem psyment of tand revenne,

(#3%) whether any alienation is a community service inam or watan,

(#) whether a commutation settlemment in respect of any Watan hns.or hias not
been effucted,

* Thess wordswere substituted for the words - State of Bambsy'® by the Bombay Adsplation of,
Lisors (Biate and Conoyrrent Subjects) Order, 1058, . '
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(v) whether any land held under an alienation is or is not alienable without

the permission of a competent authority, : 3
(vi) whether any alienation is hereditary or for the life-time of the alienee, or
(vii) whether any person is an infericr holder or a permanent ténant,

the State Government shall decide the question and such decision shall be final :

Provided that the State Government may suthorize any officer to decide questions
arising under any cf the clauses (3), (#), (i55), (#), (v), (26) and (v#%) and subject to
o anappeal to the Stste Government, the decisicn of such ¢ flicer shall be final.

3. (1) Nothing in this Act shall dpply to— Aok ot fo
(a) Devasthan inams or inams held by religions or charitable institutions ; *PRIY S0
Y (b) alienations other than watan, held for service which was useful to the of atienations.

ruling authority for the time being before merger and has continued o be useful

to the State Government after merger ;)

(¢) any pension granted to an ex-servant of & former Indian State in considera-
tion of the service rendered by him to such state ; R

(d) revenue-free sites granted by the ruling authority for the time being before
maerger for the construbtion of schools, colleges, hospitals, dispensaries, religious
o charitable institutions or other public works from which no profit is infended:
to be derived ; ' .

(¢) the sums payable under the rules for the settlement of the saranjams of the
Feudatory Jagirdars of Kolhapur published in Government Notification in the
Political and Services Department, No. FCK. 1053, dated the 19th April 1954 ;

(f) the land tenure fo which the provisions of any of the enactments specified

in the Schedule apply ;

© (2) Where sn alienaticn isheld jointly for service appertaining to a watan and
for any other service useful to Govermment then for the purposes of this Act, the
State Government shall, after holding such inquiry 2s it may think fit, décide
what portion cf such alienatior shall be deemed fo be an alienation held for service
appertaining to a watan and what portion thereof shall be deemed to be an alienation
‘held for any other service useful to Government. :

¥ Explanation.—For the purposes® of this section an inam held by a religions
or charitable institution means an inam granted or recognited asa grant by the
y tuling authority for the time being before merger for a religious or charitable
institution and entered as sch in the record maintaived in this bebalf in‘the
Indian State concerned before merger.] :
CHAPTER IL

Abolition of alisnations and conferment of ocoupancy rights.
4. Notwithstanding anything contained in any ussge; settlement, gmnt,'agme; Abolibion of

ment, ganad, order, rile, notifieation or Vat Hukum or any decree or order of & Conrt atienstions-
or any law for the time being applicable to any slienstion in the merged territories, sod righta

L

with effect from snd on the sppointed date— ’ $ad toekdnate
therooL,

{5) all alienations shall be deemed to have been abolished ; ’ ,
" This olease was substituted and shall bo desmed alysys to haye been substituted for the

original by Bom. 40 of 1856, 5. 4, s000nd schedule.
§ This Explanation wes added snd shell be deemsed slways to hyve beon added, i0id.

BC-9
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(i%) save as expressly provided hy or under this Act all rights legally subsisting
on the said date in respect of such alienations and all other incidents of such
alienations shall be deemed to have been extinguished.

L,ipbility of 5. Subject to the other provisions of this Act all alienated lands are and shall be
;’mmh liable to the payment of land revenue in accordance with the provisions of the Code
peyment  &nd the rules made’ thereunder and the provisions of the Code and rules relating
of land $o unalienated lands shall apply to such lands,

revenne.

Oooupan 6. In the case of an alienated land held mnder & community service inam-—

.-efm of (a) if such land is in the sctual possession cf the alienee or in possession of »
olienated a person holding through ox from him other than an inferior holder, such aljenee,

l:z:li:r held end

3::::::.‘1‘7 (B) if such land is ini ths possession of an inferior holder, such inferior helder,

inam, shall be primarily liable to the State Government for the payment of Jand revenue

due in respect of the land held by him %nd shall be entitled to all the rights and
shall be liable to all the obligations in respect of such land as an occupant under
the Code or the rules made thereunder :

Provided the* if under the terms of the slienation such land is resumable for.
non-performance of service, the alienee or inferior holder, asthe case may be, shall
be entitled to the rights of an occupsnt in respect of such land on payment to the
State Government of the occupancy price equal to six times the amount of the full
assessment of such land within the prescribed pericd :

Provided further that if such land under the terms of alienation was notalienable
except with the permissicn cf s competent authority, such land shall nct be trans-
ferable or partible by metesand bcunds without the previcus sancticn cfthe Gcllector
and eXcept on. payment of such amount as the State Government may by general or

special order determine.

Qceupanoy 7. All land held undera watan is hereby resumed and shall be regranted to
"G::'“in ot The holder in accordance with the following provisions, namely
lands Eeld {I) in the case of & watan, if the commutaticn settlement permits the transfer
mnder waten.  f t}e land appertaining to such watan, the land shall be Tegranted o the holdex
without payment cf any cecupancy price ;
(2) inthe case ofa watan to which clause (1) doe€not apply, the land appertain-
ing to the watan shall be regranted to the hclder on payment f the cecupancy .
price equal to twelve times the amomnt of the full assessment. of such land L
within the preseribed period :
Provided that in respect of the land held wunder a watan which has not been
assigned towards the emoluments of theperson performing the service appertain-
ing to the watan occupany price equal to six times the amcunt of the full assegs-
ment of such land shall be paid by the holder within the aforesaid pericd for jta
regrant ; -
.{3) the occupancy of the land regranted under clause (2) shall not be trgnsferable
or partible by metes and bounds without the previcus sancticn of the (ollector
and except on payment of such amomnt as the State Government may by general
or special order determine,
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Ezplanation.—For the purpose of this section, the expression ‘‘ holder ™ shall
inchide—
(1) an alienee holding land under & watsn, and

(2) in the case of & watan the commutation settlement in respect of which
permits the tragsfer of the land appertaining to the watan, a person in whom
the ownership of such land for the time Deing vests,

5. (1) Ina Wanta or Ciras,— What persous
to be
{§) in the dase of land other then Barkhali land— oocupants

iu' Wants or
(a) if such land is in the actual possession of the Girussia of in the possession Gir
of a person other than a permanent tenant, holding through or from the Grirassia,
sych Girassia, and

(4) if suck land is in the possession of & permanent tenant, such permanent
tenant,

(#3) in bhe'base of Barkhali lsnd, held a8 Jiwai land,—

() if such land is.in the actua possession of the holder thereof (hereinafter
reforrod to a8 the Jiwaidar) or in the possession of a percon othgr than
& permanent tenant holding through or from the Jiwaidar, such Jiwaidar, and

{b) if such laud is in the possession ofa permanent tenant, such permanent
tepant, and

(#43) in the case of any other Barkhaliland other than Devasthan and Pirssthan
land orland held for service useful to Governmeént, the holder of such land,

shall be primarily lisble to the Btate Government for the payment.of land revenue
duein respect of the land held by him and shall be entitled to all the rights and shall
be liable to all the obligations. in respest of such land as an occupant under the Code
-or the rules made thereunder :

Provided that in the case of the land referred to in sub-clause (b) of clauss (¢) and
sub-clause (b) of clause {(ss), the permanent tenant shall be entitled to the rights
of an ocoupant cn payment in the prescribed manner to the Girassia or Jiwaidar,
88 the case may be, of the occupancy price equivalent to sixtimes the amount of the
full assesament of such land :

Provided further that in ths case of Barkhali land referred to in clause (i),
if such land was held as Dharmadays Chakarist or Pasaita Chakariat and was not
@ permanent alienation withinthe meaning of the Baroda &iras Rules, the holder of
such land shall be entitled to the rights of an occupant ¢n payment to the State
Government of the occupancy price equivalent to six times the amount of the full
assessment of such land. '

{2) The occupancy of land conferred on the holder of a Dharmadays Chakariat
ot Pasaita Chakariat land which was not & permanent alienation within the meaning
of the Baroda Giras Rules shall not be transferable or partible by metes and bounds
without the previous sanction of the Collector and except on payment of such amount
a8 the Btate Government may by general or speoial order determine.
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Oecopsney 9. In the case of ani alienated Jand to which the provisions of section 6, 7 or.8
it domot apply,

slieniated (6) if such land i in the actual possession of the alienee or is in the possession
mo‘:o‘:hvhh of a person holding through o from him other than an inferior holder, such
orddossnot alienee, and :

iy, (b) if such land is in the possession of an ixiferior holder, such inferior holder,

shall be primarily liable to the Btate Government for the payment of land revenue

duein respect of the land held by him and shall be entitled to ;ﬁmthe rights and shall

- beliableto all the obligations in respect of stich land as an oocupant under the Code
or the rules made theresnder ;

Provided that if in respect of an alienated Jand the alienation consists of the grant
of the soil with or without exemption from payment of land revenue, the alienee
or theinferior holder, as the case may be, shall be entitled to the rights of an occupsan’t

"in respect of such land on payment to the State Government of the ocoupancy
price equal to six times the amount of the full assessment of such land within
the prescribed period :

Provided further that if under the terms of the alienation such land was not
alienable except with the permission of & competent suthority, the occupancy
of the land shall not be transferable or ‘partible by metes and bounds without the
previous sanction of the Collector and except on payment of such. amount ss the
Btate Government may by general or special order determine.

Eftect of 10. (1) Ifany person, who isliableto pay to the Btate Government the occupancy
mﬂy P4y pricein respéct of any land under ection 6, 7, 8 or 9, fails to pay the same within the

prico, ~ presatibed period, he shall be deemed to be unsutherizedly vocupying the land and
shall beliable to be summarily ejected in accordande with the provisions of the Code.

{2) If any person, who is liable to pay to the Girassia ot Jiwaidar, as the case may
be, the pocupancy price in respeot of any land under dection 8, fails to pay the s me
within the preceribed peried, it shall be recoverable as n arrear of land revenue and
the amount so recovered shall be paid to the Girassia or Jiwaidar, as the case may be.

All pubtio 11. All public roads, lapes and paths, the bridges, ditches, dikes and fences,
Foads, ote., on, or beside, the same, the bed of the sea and of harbours, creeks below high water
:}L“mf mark, and of rivers, streams, nallas, lakes, wells and tanks, and all eanals, and water
lund te vess courses, and all standing and fiowing water, and all wnbuilt willage site lands, all
in Govern-  waste lands and all uncultivated lands (exclading lands uged for building or other
mows. non-agricultural purposes) which are situate within the limits of any slienated land
shall, except in so far as any rights of any percon 6ther than the alienes may be
established in or ovet the same and exoept as may otherwise be provided by any
law for thetime being ir force, vest in,and shall be deemed o be with all rights in
‘or over the same or appertaining thereto the property of, the State Covernment
and all rights held by an alienee in such property. 5]151 be deemed to havs been
extinguished and it shall be lawful for the Collectar, subject to the general dr special
orders of the 8tate Government, to digpose them of a8 he deemns fit, subject.always to
the righta of way and other rights of the publie oz of individwals legally subsisting.

Egplanation,—Vor the purposes of this section, land shall be deemed to be
uncultivated if it has not been cultivated for a continmous period of three years
immediately befote the appointed data,
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12, The rights to trces specially reserved under the Indian Forest Act, 1927,

Righta to

any other law for the time being in force, except those the swnerehip of which has

been transferred by the State Government under any eortract, grant orlaw for the
time being in force shall vest in the State Government and nothing: this Act shall

: ! ly the provisions of
tho Indian Forest Act, 1927, as in force in the Ypte-Réorganisation State of Bom-
bay, excluding the transferred territories] to forests in an al'enated land,

8. Nothing in this Act or any other law for the time being in force shall be
deemed to affect the rights of any alienee subisting on the appointed date to mines
or minetal products in alienated land granted or recognised under.any contract,
grant or law for the time being in force or by custom or usage.

CHAPTER IIL
COMPENSATION AND AWARD THEREOF.

14, (7) In thecase of an aliehation eonsisting of assignment -of the whole or
patt of the land revenve of any land or village —

(6) if the alienation was continusble as hereditary witheut being subjected. to
any dedustion or oyt st thetime of each succession, & sum equal to seven times the
amonn of such land revenus,

(#) if the alienation was contipusble as Lereditary but subjeot toa deduction or
out at the time of each Euccession, & sur equsl to five times the amount of such
land revenue, and o : .

(¢4) if the alienation was continuable for thelife time of the alienee, as sum equal
to three times the amount of such land revenye,

shall be paid to the alienee as compensation for the abolition of the alisnation.

(2) For the purpose of sub-section (1), the gmount of land revenue shall be the
amount received or due to the alience on acoount of assignment of land revenue for
the year immediately preceding the appointed date.

15. (7) In the case of an alienation consisting of a cash allowanoe or allowance in
kind, the alience shall be paid—

(i) seven times the amount of the eash allowance orof the value of the allowance
in kind, as the case may be, if the alienation was hereditary without being
subjected to deduction‘or oub at the time of each succession ;

{#5) five times the amount of the cash allowance or the value of the allowance
in kind, as the case may be, if the alienation was hereditary but subject to
a deduction or cut at the time of each suoccession ; or

Right to
mines or
mineral
produote.

Compensa-
tion in

respect of
alienation
oonaiuting:f
asgignme

of land
rovenuo,

Compensa.
tion in
respect of
allowances
in oash or
kind,

(§4f) three times the amount of cash allowance or the value of the allowance in-

kind, as the case may be, if the alienation was continuable for the life-time of
the alience :

% These words ware substituted for tj,hé worde ¢ State of Boﬁbay" by the Bombay Adapiation
of Liuws (State and Oopourtent Subjescts) Ordar, 19‘5_0. :
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|
[Frovided thay if wnder|she texms of a_grant any cash allowance or allowence
in find— |
(4) is reecived by a
puid an amount;equalto

idow for the purpess of maintenance, she shall be
xch allowance for the reyainder of herlife ;

(b) 18 received by an glienee for the purpose of education, he shall be paid un
smouns equal 10 quch allowance during aiike psriod, and sebject to the like
conditions, a3 are contained in the grant ;

(0) is received by an aliereo who ig —

~ {9} a male minor, be shall be paid an amount equal to.ths allowanee till he

stbains the age-of twenty-one years ;

(%) an unmarried female, she shall be. paid an amoime oqual to the allow-
ance till she marries,
or, the amoupt caleulated in aceordance with the provisions of this section,
whichever is greeter ;

() is received by an alience in vespect of whom, upon application made to it,
in the manner prescribed, before the first day of Augnst 1958, the State Govern.
ment is satisfied after such inquiry (if sny) as it thinks fif, that he has o
atlier-gource of income, or that if he hag auy ovher soures of income it s insuffi-
cient for this livelikood, or that on account of old age, mental or physical
infirmity or other reason he is incapable of earning a livelihood, op maintaining
himself ih'a reasonsble manner, there shall be paid to such slience 88 & Gom.
passionate payment an smount equal to suck aliowance during his lifetime,
or for such lesser period as the Btate Government in the circumstances thinks
just] |
(2) ¥or the purpose of sub-section (), the amount of sash allowance shall be the

#mount paid or payable to the slienee for the year imnmediately preceding the
appointed date.and the valve of the allowance ir. kind shall be the valie of the
allowsnce in kind paid or payable ta the alienee for the year immediately preceding
the appointed date, such value being determined in the prescribed manner.

18, Any slienec having auy right or interest in any property referred to in
ssction 11 shall, if he provesto the satisfaction of the Collector that ke had any such

zight or interest, be entitled to corapensation in the foliowing manner, namely :—

(3) if the property in question is waste or uncuitivated but is enltivable land, the
amount of compensation shall not exceed three tiyges the asgessment of the land :

Proviged that 1f the land has not been assessed, the amonnt of compensation
shall not exceed such amount of asssssment a8 would ba leviakie in the same
viilage on the same extent of similar land used for the same pUrposs ,

(34} if the property in question is land over which the public has been enjoying
ot has acquired a right of way or any individual has any right of easemeuns, the
amount of compensation ghall not exceed the amount of the annnal sssessment
leviable in the village for uncultivated land in aecordance with ths ruies made
under the Code or if suvh rules do not provide foxr the levy of such &ssedsinent,
such amount as in the opinion of the Qellestor shall be the matket value of the Tight
or interest held by the olsimant :

(¢44) if there aze any trees or structures on the land, the amount or compensation
shall be the markiet value of such trees or stractures, as the case may be.

! This proviao was '.i“.b:'m““d forthe original by Bom. $4 of 1967, 5.2 and shall be deemeq
pIways to have been suhstituted,
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Ezplanation.——For the purposes of this section, the *“ market value ” shall mean

the value a8 estimated in accordence with the provisions of sub-section (7) of

Iof seotion 23 and sestion 24 of the Land Aoquisition Act, 1894, in so far aa the said
18%.  provisions may be applicgble,

17. (1) Any alience entitled to compensation under sestion 14, 15 or 16 shall Methad of
within the prescribed poriod apply in writing to the Cellector for determining the 3™ ding
amount of compensstion payable to him under the said section. tionto

(2) On receipt of an application under sub-section (Z), the Collector shail after 2™
L 4 making formal enquiry in themanuner provided by the Code, make an award deter-
ntining the amount of compersation. Where there are co-sharers claimaing com-
pensation, the Collestor shall by his award apportion the compensation
batwesn the co-cHarers,

18. (1) If any person is aggrieved by the provisions of this Aot as abolishing, Method of
extinguishing of medifying any of his xights to, or interest in, property and if om- s¥srding.
pensation for such abolition, extinguishment or modificativn has not been provided tonfer
for in the provisions of this Act, such person may apply to the Collegior for compen- sholition,
gation. s :

{2) The application, under sub-section, (1) shall be made to the Collector in the g{hr;rgh;r:gn
prescribed form within the prescribed period. The Collector shall, after holding in property.
a formal inquiry in the manrer provided by the Code, make an award detérmining
the compensation in the manner and acording tc the methed provided for in

Yof gub-section (1) of section 23 and section 24 of the Land Acquisition Act, 1894,

{3) Nothing in this section shall entitle any person to compensation onthe ground
that any slienated land which was wholly or partially exempt from, payment cf
land revenne has been under the provisions of this Act made subject to the payment
of full assessment i acsordance with the provisions of the Code,

19. Xvery award mads ondetsection 17or 18 shali be in the form prescribed in Provisions of
Lof section 26 of the Land Acquisition Ast, 1884, snd the provisiens of the esid Act,28nd
1884 ghall, eo far as may be, apply to the making of such award, Aot 1804,
applicable
to awards,
20. Ansappeslshall lie against an sward of the Collector to the Bombay Pevenue Appenl
Pribunal constitubed nnder the Bombay Revenue Tribunal Act, 1939, notwithatand- sgsinst

Bom. :
R XU ing anything contained in the asid A, Oollector
- T8 o1 () The Bombay Revenue Tribunal shall, sfter giving notice to the sppel- propegnre
lant and the State Government, decide the sppeal and record its decision. befare

(2) Tn deciding an appes! under this Act the Bombay Revenne Tribnnal shall ﬁ"b‘:‘n‘;‘;
exercise ell the powors which s Court has and shall follow the same procedure which = -
s Court follows in deciding sypeals from the degree or order of an- origiual court

v 9& mnder the Code of Civil Procedure, 1908,
1

22, Every appeal made under thia Act to the Bombay- Revenue Tribunal shall Limiteticn,
be filed within o period of ¢ixty daye from the date of the award of the Collector.
‘Tx ot The provisions of sections 4, 5, 12 and 14 of the Indian Limitation Act, 1908, shall
1008. apply to the filing of such appeal.

Yiiof E3 Wobeithetanding anything contained in the Conxt-foes Act, 1870, every Courtfesm,
187 apnaal made ender this Aot to the Bombay Revenue Nribunal shall beer a court-
{20 stamp of ench valne as may be prescribed.
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Pimality of 24, The award made by the Collector subject to an appesl to the Bombay Revenue
awsrdand byl and the décision of the Bcmbay Revende Tribunal on the appeal shall be
Boronge  final and eonclusive and shall not be questioned in avy suit or proceeding in any
Tribuosl.  Court,

Inguiris snd 25, All inquiries and proceedings before the Collector and the Bombay Rewenue
proceedine | sbunal under this Act shall be deemed to be judicial proceedings within the mesn-
proseedings. ing of sections 198, 219 ahd 228 of the Indian Penal Code. XLV

1860.

Amountof  26. The amount of compensation paysble under the provisions of this Act shall
e  De payable in transferable bonds. carrying interest at the rate of three per cent.
yablein  per anmum frem the date of the issue of such bonds and shall be repayable during
Eraneterable & period cf twenty years from the date cf the issue of such bonds by equated annual
s ein  instalments of prinoipsl and interest. The bonds shall be of such denominations and

cortain cascs]. 8hall be in such forms &8 may be prescribed :
YProvided that the amount of compepsation payable under the proviso $o

sub-section (I) of section 16 may be paid in cash.]

CHAPTER IV.
MISCELLANEOUS.

Aliensesto 27, (I) Whenever an officer authorized by the State Govermment in this behalf
deliver go directs, an alienee shall deliver to him or such other officer a5 may be specified

m in the direction, the records relating to the alienated 1and mairtained by the slienee.

officers, (2) Ifthealieneefails without reasonable cause to deliverany suchrecords, he shall,
on conviction, be punished with fine which may extend to two hundred rupees.
In the case of & ¢contimuing failure to deliver any such reeords the alienee shall be
punished with an additional fine which may extend to twenty-five rapees for every
'day during which such failure continues after conviction for the first such failnre,

Proviions  28. Nothing in this Act shall in any way be deemed to affect the application of

of Bom.  any of the provisions of the Bombay Tenancy and Agricultural Lands Act, 1948, 5.
LXVILOf ¢, any alichated land or the mutual rights and obligations of a landlprd and his LXVII
governthe  tensnte esve in 8o far as the said provisions are not in sny way inconsistent with ST o
relations of the express provisions of this Act. ’

Rales. 29. The State Government may, subject to the condition of previous publication,
make rales for the purposes of carrying out the provisions of this Act. Such rules
shall, when finally made, be published in the Offictal Gazette.

80. Nothing contained in this Act shall affect,—
(1) any obligation or liability already incurred under an incident of an alienation
before the date on which this Act comes intoforce,or
{2) any procéeding or remedy in respect of such obligation or liability,
and any such proceeding or remedy may be institnted, continued or enforced as if
this Act had not been passed. _ _
1 %his proviso wasadded and shall bs deamed slwagpto have boen sdded by Bom. 385£ 1987,

s. 3(1L : . .
fmmmmmnmummdﬁptohmmmmm 3(2).

Saving,

«
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SCHEDULE
(See Seclicn 3.)

1. The Bombay Merged Territories (Ankadia Tenure Abolition) Act, 1953 (Bom.
XLIIT of 15683).

f2. The Bombay Kauli and Katuban Tenures (Abolition) Act, 1953 (Bom. XLIV
of 1953).

3. The Bombay-Merged Territories (Baroda Mulgiras Tenure Abolition) Act, 1953
(Bem. XLV of 1953).

4. The Bombay Merged Territories (Barods Watan Abolition) Act, 1953 (Bcm.
XLVI of 1953) '

6. The Bombay Merged Temitories Matadari Tenure Abclition Act, 1953 (Bom.
XLVIII (f 1953)

6. ‘The Bombay Merged Territories (Janjira and Bhor) Khoti Tenure Abolition
Act, 1953 (Bom. LXXT cf 1953)

7. The Bombay (Okhamandal Balami Tenure Abolition) Act, 1953 (Bom. I of
1954)

8. The Bombay Merged Territories and Axeas (Jagirs Abolition) Act, 1953 (Bom.
XXXIX f 1954).

Be-10
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anfor foreft & = fawrTegT areEdt frauds (Gael o). :
In pursuance of clause (3) of article 348 of the Constitution of India, the followirig translation in -
English of the Bombay Paragana and Kulkami Watans (Abolition), the Bombay Service Inams (Useful to
Community) Abolition, the Bombay Merged Territories Miscellaneous Alienations Abolition, the

Bombay Inferior Village Watans Abolition and the Maharashtra Revenue Patels (Abolition of Office}
(Amendment) Act, 2008 (Mah. XIX of 2008), is hereby published under the authority of the Governor.

By order and in the name .of the Govemor of Maharashtra,

‘ " A. M. SHINDEKAR,
Secretary to Governmént,

Law and Judiciary Department.

MAHARASHTRA. ACT NO. XIX OF 2008.

(First published, after having received the assent of the Governor, in the
“ Maharashtra Government Gazette 7 on the Sth May 2008.).

An Act further to amend the Bombay Paragana and Kulkarni
Watans (Abolition) Act, 1950, the Bombay Service Inams (Useful to
Community) Abolition Act, 1953, the Bombay Merged
Territories Miscellaneous Alienations Abolition Act, 1955,
the Bombay Inferior Village Watans Abolition Act, 1958 and the .
Maharashtra Revenue Patels (Abolition of Office) Act, 1962.

Bom. Lx ~ WHEREAS it is expedient further to amend the Bombay Paragana
B Oﬁ’;_ 13)5& and Kulkarni Watans (Abolition) Act, 1950, the Bombay Service Inams
of 1953. (Useful to Community) Abolition Act, 1953, the Bombay Merged
BOg}- i)f)?;l Territories Miscellaneous Alienations Abolition Act, 1955, the Bombay
pom. 1 Inferior Village Watans Abolition Act, 1958 and the Maharashtra
Malffxlgi‘t Revenue Patels (Abolition of Office) Act, 1962, for the purposes
- of 1962. hereinafter appearing ; it is hereby enacted in the Fifty-ninth Year of
the Republic of India as follows :—
_ , _ C{deyy, N
HAT HB-%3 [fpua : v18 gly.00] o
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Short title.

Amendment,
of section 4
of Bom. LX

of 1950.

Amendment
of section 5
of Bom. LXX

of 1953.
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CHAPTER 1
PrEL.DMINARY.

1. This Act may be called the Bombay Paragana and Kulkarni
Watans (Abolition), the Bombay Service Inams (Useful to Community)
Abolition, the Bombay Merged Territories Miscellaneous Alienations
Abolition, the Bombay Inferior Village Watans Abolition and
the Maharashtra Revenue Patels (Abolition of Office) (Amendment)
Act, 2008.

CHAPTER1I
AsENDMENT To THE BovBay PARAGANA AND KULKARNI
WaTaNs (ABoLITION) Act, 1950.

2. In section 4 of the Bombaj Paragana and Kulkarni Watans
(Abolition) Act, 1950, the first paragraph of sub-section (2) shall be
re-numbered as clause (a) thereof, and after clause (a) as so re-numbered,

but before the first proviso, the following clause shall be inserted,

namely :—

“{b) Before the commencement date, if any such occupancy has
already, without previous-sanction or no objection certificate from
the Collector or any other authority, been transferred by the
occupant, for agricultural purpose, such transfer may be regularised
on the production of registered instruments such as sale deed, gift
deed, etc., as a proof thereof, for such transfer. After such
regularisation, the cccupancy of such land shall be held by such
transferee occupant on new and impartiable tenure {Occupant
Class II), in accordance with the provisions of the Code :”.

CHAPTER I1I

AMENDMENT TO THE BoMBAY SERVICE INAMS (USEFUL T0 COMMUNITY)
ABOLITION AcT, 1953.

3. Insection 5 of the Bombay Service Inams (Useful to Community)
Abolition Act, 1953, the first paragraph of sub-section (3} shall be
re-numbered as clause (a) thereof, and after clause (¢} as so
re-numbered, but before the first proviso, the followmg clause shall be
inserted, namely :—

Bom. LX .
of 1950.

Bom. LXX ‘

of 1953

“(b) Before the commencement date, if any such occupancy has -

already, without previous sanction or no objection certificate from
the Collector or any other authority, been transferred by the
occupant, for agricultural purpose, such transfer may be regularised
on the production of registered instruments such as sale deed, gift
deed, etc., as a proof thereof, for such transfer. After such
regularisation, the occupancy of such land shall be held by such
transferee occupant on new and impartiable tenure (Occupant
Class II), in accordance with the provisions of the Code :".
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CHAPTER IV

AMENDMENTS TO THE BoMBAY MERGED TERRITORIES MISCELLANEOUS
ALIENATIONS ABOLITION AcT, 1955.

Bl?m 4. In section 6 of the Bombay Merged Territories Miscellaneous Amecndment
XKool Alienations Abohtlon Act, 1955 (hereinafter, in section 5 of this Act, of section &

referred to as “the said Act’ ", in the second proviso,— "x&ﬁ"';‘f'

(a) for the words “ Provided further that, on or after ” the words, 1?3
brackets and letter “ Provided further that, () on or after “shall be
substituted ;

(5) the following shall be added at the end, namely :\—I

“,; and (b) before the commencement date, if any such occupancy
has already, without previous sanction or no objection certificate
from the Collector or any other authority, been transferred by the

L occupant, for agricultural purpose, such transfer may be regularised
‘ on the production of registered instruments such as sale deed, gift.
deed, etc.,, as a proof thereof, for such transfer. After such
regularisation, the eccupancy of such land shall be held by such
" transferee occupant on new and 1mpart1able tenure (Occupant
Class II), in aceordance with the provisions of the Code :”

5. In section 7 of the said Act, the first paragraph of sub-section (3) Amendment
shall be re-numbered as clause (a) thereof, and after clause (a) as gg %CSI‘]‘]"“ 7
so re-numbered, but before the first proviso, the following clause shall xxi1 of
be inserted, namely :— 1955.

“{b) Before the commencement date, if any such occupancy has
already, without previous sanction or no objection certificate from
the Collector or any other authority, been transferred by the
eccupant, for agricultural purpose, such transfer may be regularised
on the production of registered instruments such as sale deed, gift
deed, ete, as a proof thereof, for such transfer. After such
regularlsatmn the occupancy of such land shall be held by such
transferee occupant on new and 1mpart1able tenure (Occupant Class
1I}, in accordance with the provisions of the Code :”

CHAPTER V

. AMENDMENT TO THE BoMBAY INFERIOR VILLAGE WATANS
ApoviTion Act, 1958,

‘Bom. 1 @6, In section 5 of the Bombay Inferior Village Watans Abolition Amendment
of 1959 Act, 1958, the first paragraph of sub-section (3) shall be re-numbered g§ fection 5
as clause (a) thereof, and after clause (¢} as so re-numbered, but before o959,

the first proviso, the following clause shall be inserted, namely :-—

“(b) Before the commencement date, if any such occupancy has
already, without previous sanction or no objection certificate from
the Collector or any other authority, been transferred by the
occupant, for agricultural purpose, such transfer may be regularised
-on the production of registered instruments such as sale deed, gift
deed, etc., as a proof thereof, for such transfer. After such
regulansatlon the occupancy of such land shall be held by such
transferee occupant on new and impartiable tenure (Occupant Class

II), in accordance with the provisions of the Code :”.
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CHAPTER VI
AMENDMENT T0 THE MAHARASHTRA REVENUE PATELS
{ApoLrTion oF OrFICE} AcT, 1962.
- Amendment 7. In section 5 of the Maharaslitra Revenue Patels (Abolition of Mau.
of section 5 Office) Act, 1962, the first paragraph of sub-section (3) shall be re- 0;‘{%2
X(;{XB\? mf numbered as clause {z) thereof, and after clause (a) as so re-numbered,
1962. but before the first proviso, the following clause shall be inserted,

namely :—

“{b) Before the commencement date, if any such occupancy has
already, without previous sanction or no cbjection certificate from
the Collector. or any other authority, been transferred by the
occupant, for agricultural purpose, such transfer may be regularised
on the production of registered instruments such as sale deed, gift-
deed, etc., as a proof thereof, for such transfer. After such
regularisation, the occupancy of such land shall be held by such
transferee occupant on new and impartiable tenure (Occupant
Class II), in accordance with the provisions of the Code :”

CHAPTER VII
MISCELLANEOUS

Removal of 8. For the removal of doubts, it is declared that, the amendments Bom. LX
doubts. made by sections 2 to 7 of this Act to the Bombay Paragana and ‘]’;ml]gsfxx
Kulkarni Watans (Abolition) Act, 1950, the Bombay Service Inams of 1953.
(Useful .to Community) Abolition Act, 1953, the Bombay Merged Bom. xXiI
TPerritories Miscellaneous Alienations Abolition Act, 1955, the Bombay ©°f 1933
Inferior Village Watans Abolition Act, 1958 and the Maharashtra 2?“;"9519.
Revenue Patels (Abolition of Office) Act, 1962, respectively, shall not Man.
be applicable for the transfer of occupancy in respect of the Mahar XXXV

Watan lands and Devasthan lands. of 1962.




	1955MH22
	2008MH19



